 BEFORE 7EE CENTRAL A MINISTRATIVE TRIBUNAL |
BOMBAY BENCH, BONBAY :
* * * kX % !

0.A. Nos. 164/91, 186791, 418/91, 419/91, 420/91,
425/91, 402791, 412/91, «14/91,.435/91,
236/51, %371/91, 466791 & 467/91.

1. C.B.sathaye,
: T-98, 0l¢ F&T uolony,'
Gultekadi, Pune 411 001, s+ Applicant
: | (ca 184/91)
2., V.¥.Gujarathi,
p-31, 0l¢ F&T Colony, .
Gultekaci, Pune 411 001. ... Applicent
| (OA 186/91)
3. V.V.Joshi, : :
P-57, Olé P& Colony, : )
Gultekaci, Furne 411 001, e Arplicant ‘
, (02 418/91)

[

4, Gl.B.Patankar,
F-88, F&I Colony,
‘Gultekadi, Fune 411 001. «se Applicant
‘ - (on 419/51) |

» 5. G.L.Kanitkar, - : ;
F-85, 0l& P&y Colony,. | ik
. Gultekadi, Fune 411 001. «es Applicant ;r
5 | : - (0A 420/91) ¥
h &€. F.M.vari, P
=52, 0lc P&T Colony, A
Gultekaci, Furc 411 001, ees Applicart §£
‘ : . (Ca 425/91) o
7- l".\. S. Kheéekar¢
: F-49, Olé F&f Colony, g
Gultekaci, Fune 411 001. .+ Arplicant i
S (0a 402/91) |
‘ £, N.M.Autace, 3
- T-134 Clc F&1 Colony. g}
Guliekaci, Fune 411 001, .s» Aprlizant i
, ' : (0a 412/91) !
j - 3., FP.L.Kalkarni, i
R : F-50, 0l1¢ r&% Colony, -
ot " Gultekeci, Pune 411 OCl. ... Applicant
, _ . (0h 414/91) N
10. M,D.Gocse, - - ‘ i
1-01, Cl¢ F&T Colony, i
Gultekadi, Fune 411 0Cl, ... &prlicant

(ca 435/91) | F

11. B.S.shaikh, : ‘
T-27, 0l¢ F&T colony, .
Gultekaci, Furne 411 001. «es Arylicant : ]
o ‘ (04 436/°21) '
12. rochatilf i . B i
©=13, Ql¢ F&T Cclony, ‘ i

Gultekaci, Fune <11 001, eos Arilicant

: (Ca 437/91) l

13. M.R.Kulkarri,
1-140, ©lC F&T Colory
Gultekadi, rune 411 001, +e. App licant
(0 466/31)

AN .
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1. sSmt. 5.R.Satpute,
T-144, OlC P& Colony, .
Gultekaci, Fune 411 001. «es Arplicant
(0n 467/91)
v/ s
Union of Incic & Ors. «ee ResponRcents.
COrANM 3 Bon'ble Vice-Chairman, shri U.L.Srivastava
Arpearances:
Mr. S.P.Kulkarni, Advocate
for the applicant anc
Mr.F.M.Fradhan, Advocate ,
for the responcents. ~ -
ORAL JULGEMENT 3 | Dated : 29.6.1991
(Per. U.C.Srivastava, Vice-Chairman})
' -

In all these cases, some of which hayé been
listec for héaring (sl.no.1 to 6) and some of which
are listed for admission hearing (sl.no.7 to 14)
the counsel for the parties have siated that the
roint involvecd in these ayylications is one aré arnd same
as such counter afficavit filed can be read in all thre
other applicstions anc all can be Cisrosed of together,
Accoréingly ayylicetions 2t $l.1.0.7 to 14 are acmitted
art I proceec. to Cispose 0f all the ap;licationé .
together, Learned counsel for the aryplicants

contended that he is challenging the action of tre

. Oprosite parties in teking rroceecings asainst the

applicants uncer Fublic Fremises (Eviction of
Unauthorised Occupénts) Act on the crount of ¢iscrimi-
nation as in respect of 13 other envloyces were allowed
to stay in the premises, 7The lezrrnec¢ counsgel for the
responcents produceé before us & letcer of the TDirector:
of Postal Services Gated 21.€.91 acdressed to the
Estate Officer/chiéf Fost Laster General, raharashira

Circle, in which it has been clearly steteé that out
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of those 13 occupants with whom applicants are
claiming éiscriminatioh 11 have crecdited the anount of
arrears of licence fee and have procuced the receipt
ané¢ that-they have vacatea the premises. The remaining
two ¢id not crecit the'arrearsrof licence fee and
therefore theirhpremises have been §acated from them
an¢ a panchanama has been prepered anc the same has
been sent, Shri P.N.Pradhéh, learned counsel for the
responcents also made a statement in this behalf. The
learned counsel for‘thelapplicants accepted this position
ané saic that in view of this present position it will
not be possible_for him to convince the court the
rleas which he hés raisec but he prays that some

reasonable time may be granted to the applicants to

- vacate the premises and prays that three months time

néy be granted to the aﬁylicants to vacate the premises.
The prayer arpears to be reasonable anc accoruingly
time upto 3ilst Lecemberl1991 is granted to the
applicants to vacate thelpfemises. Till then the
arplicents shall qot_be evicted by the resyon&énts.

The aprlicants shall hanéoﬁer the vacant position of
the premises in their_possésion by 21.12.1991 or any
cate prior to the convenience of the res;oﬁéents after
bivirc them cue,intimation of the Gate on wrich

[osession is to be taken, This shall not ke Geme any

other person in the premises in any manner anc sheall

also clear all the cues before they vacate the yremises,
with these observations tho ayrlications stanc cisposed

of tinslly with no order as to costs.
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